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lergy. I am very sorry for giving DOor patron-
age to this region. This is a very neglected 
region so far as railway map is concerned. 
North-Bengal is mainly inhabited by Sched-
uled Caste and Scheduled Tribe people. 
There was a unanimous resolution in the 
West Bengal Legislature supported and 
passed not only by the Left Front Members 
but also the Congress Members of the Leg-
islature, for reintroduction of the Janata 
Express train and also introduction of a new 
Express Train from new Cooch-Behar to 
Calcutta. I would like to know from the hon. 
Minister whether he is agreeable to these 
proposals or not. 

[ Translation] 

SHRt GEORGE FERNANDES: Mr. 
Speaker, Sir, I have already said that this 
train was withdrawn as the train was not 
being utilised fully. After that, Kanchanjanga 
Express which used to run for six days a 
week was extended to seven days. It is not 
possible to reintroduce that train when this 
train is already in operation. 

SHAI RAM SHARAN YADAV: Mr. 
Speaker, Sir, the narrow gauge route from 
Dhaulpur to Sarmathra IS only 70 km. Is 
there any proposal to convert this narrow 
gauge into broad gauge. I would like to know 
whether there is any proposal to run this train 
with diesel engine till it is converted into 
broad-gauge. 

SHRI GEORGE FERNANDES: There 
is no such proposal at present. 

[English] 

SHRI R.S. MANE: Sir, there was a long-
standing demand from the people of West-
ern Maharashtra that the railway track from 
Kolhapur to Pune, now belonging to the 
South-Central Railway, should be brought 
under the Central Railway. May I know from 
the hon. Minister whether he would consider 
this demand? 

MR. SPEAKER: He is asking about 
Kohlapur. This does not pertains to the pres-
ent question. Next question. 

Wage agreements In Public Sector 
Undertakings 

*397. SHRI BABANRAO DHAKNE: Will 
the Minister of INDUSTRY be pfeased to 
state: 

(a) the wage agreements finalised in 
the public sector undertakings during the 
last two years; 

(b) whether there are any public sector 
undertakings in which wage agreements 
have not been finalised as yet; 

(c) ij so, the details thereof and the 
reasons thereof; and 

(d) the steps taken/proposed to be 
taken ~y the Union Government in this re-
spect? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) to (d). A statement is laid 
on the Table of the House. 

STATEMENT 

(a) to (d). Wage agreements in ninety 
units of the public sector enterprises have 
been approved by Government in the last 
two years. The Memorandum of Understand-
ing for 26 units of public sector enterprises 
for revision of wages, processed through the 
Bureau of Public Enterprises, are awaiting 
approval of Gove~nment. Details of the these 
26 units are given in the- Annexure. The 
discrepancies in the proposals requiring 
clarifications and substantial variations in 
the wage structure are the main causes for 
delay. Finalisation of these settlements are 
being closely monitored by the manage-
ments of the public sector enterprises, the 
Bureau of Public Enterprises, and the con-
cerned Mfnistries/Departments. 

SI. No. 

1 

1. 

Annexure 

Name of the enterprise 

2 

Tungabhadra St_1 Products 
Limited. 
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2.

3.

Goa Shipyard Limited.

Indo-Burma Petroleum Company
Limited (Chemical Division).

Sponge Iron India Limited.

BharatOpthalmicGlass Limited.

Hindustan Insecticides Limited.

4.

5.

6.

7. Cotton Corporation of India Lim-
ited.

8.

9.

Gas Authority of India Limited.

Fertilizer and Chemicals (Tra-
vancore) Limited.

Tanneries and Footwear Corpo-
ration of India Limited.

10.

11. Bharat Petroleum Corporation
Limited.

12. Mining and Allied Machinery
Corporation Limited.

Hindustan Photo Films Company
Limited.

13.

14.

15.

Instrumentation Limited.

16.

National Bicycle Corporation of
India Limited (Ghaziabad unit).

Minerals and Metals Trading
Corporation Limited.

State Trading Corporation Lim-
ited.

Andrew Yule and Company
Limited (Madras Switchgear
unit).

Scooters India Limited.

17.

18.

19.

20. Metal Scrap Tradin~ Corpora-
tion and Ferro Scrap Nigam
Limited.

21.

22.

23.

Hindustan Latex Limited.

Modern Food Industries Limited.

Tea Trading Corporation of India
Limited.

24. Indian Petro-chemicals Corpo-
ration Limited.

2

25.

26.

Petrofils Cooperative Limited.

Cochin Shipyard Limited.

(Translation]

SHRI BABANRAO DHAKNE: Mr.
Speaker. Sir. when was it that t~e wage
agreement in 26 public sector undertakings
were approved and how long it will take to
implement it.

SHRI AJIT SINGH: Mr. Speaker. Sir.
the approval in regard to the 26 public sector
undertakings which he has mentioned has
yet not taken place. 5 of these will be ap-
proved within a few days and these have
already been received. The proposals for
the remaining 19 has also been received.
Some of these cases go to CCIA. Cabinet
Committee of Economic Affairs deals only
those cases which do not come under guide·
lines.

SHRI BABANRAO DHAKNE: Mr.
Speaker. Sir. since how long the remaining
19 cases have been lying unapproved.

SHRI AJIT SINGH: Mr. Speaker. Sir.
the names of the companies have been
given in the list. If your question relates tothe
pending cases. the details are available in
the Bureau. It does not take much time in
Bureau. Cases are completed in a week or
two. Sometimes. these are sent back due to
certain-mistakes in calculation or when
there are questions pertaining to guidelines.
It would take sometime to provide the de-
tailed information of delay in each case.

[English]

SHRIINDRAJIT GUPT A: Sir. there are
large number of cases where agreements.
collective agreements. have been signed at
the Enterprise level and we assume that the
management as well as the trade unions are
aware of the guidelines laid down by the
B.P.E. In spite-otthat.t am sorry to say that-
it is not just one or two weeks but months
together-some of the these agreements
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are lying atthe Centre and they are not being 
cleared. No reason is given. For example-
I cannot go into all the cases-this Hlndus-
tan Photo Rims at Doty ortl,e Visakhapatnam 
Steel Plant-these agreements had been 
signed by. the management and all the trade 
unions in that plant. Nevertheless they are 
lying here, they don't get clearance ami 
there is a lot of discontentment and agitation. 
So, will he tell us what is the reason for this 
blockage and whether this process is expe-
dited or is going to be expedited or not? 

SHRI AJIT SINGH: Sir, most of the 
agreements are signed between the man-
agement and the unions and if they are 
within the guidelines or unless they are 
specifically removed because they don't fall 
within the guidelines, then only they are not 
implemented until they are signed. In fact, 
signing in most cases is a formality because 
there autonomy has been given to the 
management, they talk to the unions and 
sign the agreement. As I said, for the cases 
which take time here there are various rea-
sons. Sometimes they don't fall within the 
guidelines. Sometimes the queries are made 
to the Ministry and then to the enterprise. In 
the case of Hindustan Photo Films, I would 
like to tell the hon. Member that ~ has been 
approved, and Vizag also has since been 
approved. 

SHAIMATI UMA GAJAPATHI AAJU: 
Mr. Speaker, Sir, I would like to draw the 
attention of the han. MinIster to the obsolete 
factory laws that exist today all over the 
country. Women are not allowed to work in 
the night shift. As a result, in two shifts they 
are not allowed to work. It is only. in the 
general shift that they are allowed to WQfk. 
Moreover, the 30 per cent reservation that 
the Rajiv Gandhi Government brought for 
women, will that be also extended to the 
public sector undertakings, f would like to 
know. 

SHRI AJIT SINGH: Regarding the first 
part of the question I don't understand what 
the han. Member is asking. She is saying 
that according to the Industrial Act, trley only 
work in one shift. 

SHRIMATI UMA GAJAPATHI RAJU: 
Only one shift becaus..et the obsolete fac-
tory Act. Why can't it be rationalised all over 
the country? < 

SHRI AJIT SlNGH: I am not aW4f.9 of 
the det~ils of the Act, but the sam~ i".utes 

obsolete Factory Act. Maybe they can't work 
in two shifts. (Interruptions). 

SHAIMATI UMA GAJAPATHI RAJU: 
Can I clc:.rify? The point I want to make is that 
the shift itself is in such a way that women are 
allowed to work only in one shift when they 
are prepared to work in two shifts. Why can't 
it be two shifts? 

SHAI AJIT SINGH: Yes, I have under-
stood. Rrst let me answer the reservations 
the han. Member is asking about. I don't 
think the reservation has been made on the 
basis of public sector or private sector. Cer-
tain categories of industries, certain areas 
which they want to promote, they have been 
reserved for the women entrepreneurs--not 
entrepreneurs, but worker5. But it is not by 
public sector or private sector, there is no 
such distinction. (Interruptions). One part of 
the question relates to labour and you will 
have to put a separate question to the La-
bour Ministry. 

[ Translation] 

SHAt SUAYA NARAYAN YADAV: Mr. 
Speaker, Sir, through you, I would like to 
know from the Minister of Industry whether 
Sehrasa, Oarbhanga, Madhubani, Pumia 
districts of Bihar have been declared indus-
trially backward areas and is there any pro-
posal to set up new industries there. 

." ~ MR. SPEAKER: Please sit down. 
.... PROF. MAHADEO SHIWANKAA: The 

list provided by tfie hon. Minister does not 
mention fh~-name of Manganese Ore India 
ltd. ~[l agreement had been signed in re-
gait! to the labourers in that company. Re-
sentment has spread among the labourers 
in respect of the same agreement and they 
resorted. to strike for it. Thus, I would like to 
know1hat since the unions which signed the 
agreement are in monority and whether the 
Government would reconsider the issue to 
get the favour of main unions. 

SHRI AJIT SINGH: There are 40 more 
public sector units in respect of which agree-
ment is due and has not been received. No 
information is available in regard to the other 
company which has been mentioned. So far 
as the matter at signing the agreement with 

'"this union is concerned, the Labour Com-
missioner certifies the union and the man-
agement can sign agreement with it. 


